M ACT
No 1 of 1882 .
. THE NLLDHYA PRADESH UPKAR ADHINTY-\ M, -198;
{Recei, d the 2ssent of the Prosiden: on the 15, ecem 1931 - 580t fires pu‘bh'shed in the
“Madhya Piadesh Gazetta (Exrra-ordi_nary

) as,
January 1952

Be'jt Cnacted by ¢p, Madhya Pradesp’ Légis_!aturc in the 'Tfu"rty-secdnd Year of the
Repubijc of Ind:q a4 follows: 7" : e _. .
) - R . . o I
PART—g ENERGY pg VELOPMENT CEss
2 In thys pa'; unléss there is. an}thr’hg repy
‘ (a) ‘cess’_' Means the

(b)  ‘Fungr means the energy development fund_re!'erred to in SUbd-sectjon ) or
: . - Sectiog 3; : :
Mﬂ\

e} worgs ang eXpressions used by

radesh Eiecmcity Duty Act, 19
assigned tq them'in :j]; Act.

energy deveiop

19t defipeq this pare and definey in 1
49 (X of 1949), shall have the Meariing Tespectiveyy,

- 0 the. SXCeptions. specigag in section 4, every distribyrop of : 1
energy shajj P2¥ to the Sta1e Overnment ar e prescribeq time ang i the prescrip d Manne; developmen: g a5
an energy devefppment Cess at the rate. of-%g\ Pase per ypi; On the taig wng .
€nergy soly or Supplied tg.a Consumer OT consuneq by hi
monih : : ‘

N - T e

Provigeq thai no cess shaj|

be payabis in fespect of electric »

() (a) sold or Supplied to the Governme
) Gove'rnmem; -or . :

Nergy

t of Indig for Cons msiion by thae
() sold. o supplied 14 the Geoveramen, of India o , railwyy N Consy.

motion in the consrrucffon, Mitiiensnee Of operaic, ofany failway a-;.fmim's:-:red
by the Governnient of India N| _

b
. . ,
2[ (i) solg OF supplieq i bulk to 3 Rur:_lI Eiectn; Ce-operatjve Scoiery fegisipreq '

under the Maqhya Pradesj, Cc-op-:rat:vc Secietjes Act, 1960 (No. 17 of 196133
' E.‘:plgna(ién.--For.[hcfp ion ‘menth: means sie Feriod 55 may
. be Prescribeqd.
! {2) The n- "TESR (i) shay first be credited (Sithe Consoi:'d:-fs:‘ !
Fund “of the Srare and tie $gpe Governmen, Mmay’ at the comrn-:nf:eme.'affgr' fach finangjyg
year, afier due appropriation has been made by 3w, Withdraw from the ansol:’da:ed Fungd
of the State 3, 1 equivajen, to the Proczeds of €C35- reafiseq by the Stage IVernmang
in the Preceding g. i I'piace it 1o the cregj of a separa:ef_und 0 be cajjeg

,‘gj;.‘( the i ¢ Lo the saig fung shall gg A expendiey pa

.J o) ! sn,

ddhvy pro Jde

o

u'rposes of this 3Uub.gepy

Ad shall, g¢ the discratiag of the Staga Govcr;lm-:r.t

deld of Chcrgy inc[uding cleciricqi ez gy i
Well as other Conventionaf ang nOn-cor.'-'cnuonu! S0UITas of enerry
®) im ;

iGving the clﬁcicncv of ge:i:r:aiien, {runsmr'ssion. disiribu;ion e gy
" uding reduciion of 0sses 1 tr:z:lsm.-.s:;mn

any! Chstriliiieg.




&

(c) reszarch in design, construction, mainicnance, o erztion, and materials of 1ty
cquipment  used in the -field of energy with a . view 1o acbje\.e
nptimum e:‘ﬁ::zncy,. CoRlinuite a - ¢

and safeiy;
(d) survey of energy sources including n0a-perenial sources 1o alleviate energy sho.
- age; oo ;

(€} -energy conservation proarzrimes:

(f) exteading such facilities and services to (he consumers s may be deemag
necessary; ' ' I )

(¢) creation of a laboratory and testing facilities for testing. of electrical appliznces
and equipments and other €quipments used in the field of efergy; .

(5} programadies of training conducive o achieve ary of the above obiectives;

(i) transfer of technology in the feld of Energy;

2[ (5i) 2ny .pufpose connected ik safety of  electrical mstailations; a'nd]

(j} any other purpbscs. connected with improveinent of generation, transmission,
disiribution or  utilisation of elszirical and o:nzr forms of -energy, as (he State
e Governmeni may, by notification, specify. :

. - . . ." - f ' i . R ) N PN m
- Explanation.—In this sub-section energy” includes all conveational and noa-conventional -
forms of. energy. . : ) .

% (d) If any question arises as to whether the purpose for which the fund is being utilised
.is a purpase falling under su_b-sect:pn (3) or noi, the decision of the State Government thereon
«.skall be final and conclusive. , ‘ o .-

grca[d?\_,;? %a_d:;h. Duty Ast, 1949 (X of 1949) and the rules made thareundar shall ‘mutatis mutandis apaly to
1947 and rules 'c2ss under thist Act as they apply to levy of duty on sale or consumplion of eclectrical -
made :‘hcrcundclr -energy undsr that Act and for that purpose refeience (o ‘dury or ‘clectricity duty’ in the said
10 appey. ‘Act or thz rules made thersuader, 25 the case may be, shalt bz canstruad as reference io ‘ecose,

-

4. The provisions ol sections 4 t0'9 (55t inclusive) of the Madhy:;i Pradesh Eleclraci{y

1541 —USED- -1-12-86-500.

] .
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Short title.

Madhya Pradesh
Act No. 1 of 1982
to be referred
“temporariiy
amended.

Amendment of
Section 3.

Levy of energy
development cess.

MADHYA PRADESH ORDINANCE
No. 2 or 2001

THE MADHYA PRADESH UPKAR {SANSHODHAN)
ADHYADESH, 2001.

[ First published in the " Madhya Pradesh Gazetie {Extra-ordinary)” dated the 29th June, 2001]
Promuigated by the Governor in the Fifty-Second year of the Republic of India;

An Ordin:;n‘ce further to amend the Madhya Pradesh Upkar Adhiniyam, 1981,

WHEREAS, the State Legistature is not in session and the GovcrnofofMadhya Pradesh is satisfied

that circumsiances exist which render it necessary for him to take immediate action:

Now, THEREFORE, in exercise of the powers conferred by glausc (1) of Article 213 of the

Constitution of India) the Governor of Madhya Pradesh is pleased 1o promulgate the

following Ordinance:—

I.This Ordinance may be called the Madhya Pradesh Upkar (Sanshodhan) Adhyadesh, 2001.

2. Duriag the pcriéd of operation of this Ordinance the Madhya Pradesh Upkar Adhiniyam, 198]
(No. 1 0f 1982) (hercinaficr referred o as the Principal Act), shall have clfect subject to the amendment
specified in Scction-3. ) . :

-3. For scction 3 of the Principal Act, the following section shall be substiuted, namely:—

3 (1) Every distributor of clectrical energy shall pay o the State Government at the
prescribed time and in tite prescribed manner an energy development cess at the
rate of onc paisc per unit on the total units of electrical cnergy sold or supplicd
to a consumer or consumed by himself or his cmployees during any month:

Provided that no cess shall be payable in respect of electric encrgy,—

(i) (a) sold or supplicd 10 the Government of India for consumption by th-
Government; or S

(b) sold or supplicd 10 the Government of India or a railway campany {or

consumption in the construction, mninlcri;'_ince or operation of any railway

administered by the Government of Indig_f-

P

{41} sold or supplicd in buik to a Rural Electric Co-‘bpcralivc Society registered under
‘the Madhya Pradesh Co-operative Socictics Act, 1960 (No. 17 of 1961);

Explanation.—For the purpose of this sub-section 'monih’ means such period as may be
prescribed. :

(2) Every producer producing electrical energy by his captive prwer unit or diesel
generator sct of capacity execeding 10 Kilowatt in total shall pay 1o the State
Goverment an energy development cess at the rate of 20 paisc per unit on the
wtal units of clectrical engray produced whether for sale or supply 1o 2 consumer
or for éonsumplion by himself or his employees during any month:
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Provided that no cess shatl be payable in respect of clectrical energy produced by :—

(i} the Government of India for consumption by that Government.

(i) the Government of India or a railway company for consumplion in the construc-

- tion, maintenance or operation of any railway administered by the Govern-
ment of India.

(i) th¢ State Government for consumption by that Government.

(iv).a Rural Electric Co-operalive Soccicty regisicred under the M. P. Co-operative
Sccicties Act, 1960 (No. 17 of 1961).

(v) Ure Local bodics including Municipal bodic¢s and Panchayals for consumption in
public street lamp or kunps in any market place or water works or any olher
places of public resort maintained by such bodies : -

Provided further that the amount of encrgy development cess shall be colleeted by the
Madhya Pradesh State Clectricity Board and the amount so collected shall be
made available 10 the State Government™. o

(3) The proceeds of the cess under sub-scction (1) and (2) shall first be credited to the

Consolidated Fund of the statc and the State Government may, at the commence-
ment of each financial year, after due appropriation has been made by law,
withdraw from the Consolidated Fund ‘of the State an amount equivalent 1o the
proceeds of cess realized by the State Government in the preceding financial year
and shall place it to the credit of a separate fund to be called the Encrgy Deve-
lopment Fund and such credit to the said fund shalt be an expenditure charged
on the Consolidated Fund of the State Government of Madhya Pradesh.

(4) The amount in the credit of the funds shall, at the discretion of the State

Government be uiilized for :—

(@) rescarch and development in the ficld of energy including elec

as other conventional and non-conventional sources of cﬁcrgy;

(b) improving the ¢lficiency of gencration, transmission. distribution and utilization of
cnergy including reduction of losses in transmission and distribution; .

(¢} rescarch in design, construction, maintenance, operation and mialerials of the equip-
ment used in the field of encrgy with a view to achieve-optimum efficiency,
continuity and safety;- ' o :

(d) survey of emergy sources including non-perennial sources (o alleviate cnergy
shortage; ) ’

{¢) cnergy conservation programmes:

(N extending such facilities and services to the consumers as may be deemed
necessary; |

(g) crealion of a laboratory and testing facilitics for testing of clectrical appliances ancl
equipments and other equipmenis used in the ficld of encrgy;

trical energy as well -




7:04 {a)

wEgER e, feAi 29 97 2001

{h) programmes of training conducive 1o achieve any of the abave nbjecuives:
(1) transfer of technology in the ficld of Energy

() any purpose connccied with salety of ciectrical installations, and

(k) any other purposes connected with tmprovement of generalion, transmission, %,
distribution o utilization of elecirical and other forms of energy. as the Stae %
wer 2y :

Government may, by notification, specify.

Explanation.—In this sub-section ‘encrgy’ includes all conventional and non-conventional
forms of energy.

(5) IT any question arises as to wherther the purpose for which the fund is being utilized
is a purpose falling under sub-section (4) or not, the dccns:on of the Staic Gov-
crnment thercon shail be final and conclumvc

v
i

Bhopal : ‘ - Dr. BHAI MAHAVIR :

Dated the 27th June, 2001. Governor
[ ) Madhya Pradesh.
i .
\
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MADHYA PRADESH ACT - . LY
No. 9012013 ' .. \

THE MADHYA PRADESH U_PK.AR (SANSHODHAN) ADHINIYAM, 2012.

[Received the assent of the Governor on the 7th January, 2013; assent first published in the #Madhya Pradesh

Gazette (Extra-ordinaryy’, dated the 11th January, 2013.]
An Act further to amend the Madh‘y.a Pradesh Upkar Adhiniyam, 1981.

Be it enacted by the Madhya Pradesh Legistature in the Sixty-third year of the Republic of India = - 3

as follows:—

1. This Act may be called the Madhya Pradesh Upkar (S;inshodhan) Adhiniyam, 2012~ " Shorttitle. |

a Pradesh Upkar Adhiniyam, 1981 (No. 1 of 1982}, for Amendment of

2. In Section 3 of the Madhy
Section 3.

sub-section (1), the following sub-scction shall be substituted, namely :—

the prescribed

“(1} (a) Every Generating Company shall pay to the State Government at
at the rate of

. time and in the prescribed manner an energy development cess
fifteen paise per unit on the total units of electrical energy sold or supplied to a.
distribution licensee or consumer in the State of Madhya Pradesh or consumed

by itself or its employees during prescribed period :

Provided that no cess shall be payable in respect of electrical energy sold or supplied by
any Generating Company in which the Government of Madhya Pradesh has fifty
" one percent of more equily. . :
. B 4
(b) Every person owning or- operating a captive generating plant shall pay to the State
Government at the prescribed time and in the prescribed manner an energy
development cess at the rate of fifteen paise per unit on the total units of electrical
“energy sotd or supplied to 2 distribution licensee oOr consumer in the State of
Madhya Pradesh or consumed by its employees during prescribed period :

Provided that _nc; cess shall be payable in respect of electrical energy consumed himself
by any person owning Of operating a captive generaling plant. .

Explanation.—For the purpose of this sub-section "Gencrating .Company",- *person”,

“captive generating plant”, “distribution licensee” and "consumer” shall have the
lectricity Act, 2003

same meaning as assignéd to thém in Section 2 of the E
(No. 36 of 2003).". . ! ' .

e

1
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MADFYA PRA DESH ACT
No. 5 ur A3

THE MADHYA PRA DESH UPKAR {DWITTYA SANSHUDHAN;
ADHINIYAM, 20]4, )
{
[Roecived the wyyen of the: Covernoe nn (he §in Janunry, 2013; sssent First published in the “Mudhya Pradesh
Cwreure (E.\lr:r-urdhmryj", ated the 2ist Junuarey, 2015).

A Act further o amend the Madhya Pradesh Upkar Adhiniyain, 1981,

Be it enacted by he Maethys Prigiesh Legistature in the sixty-fifi year of the Republic of

India as follows:~— ) .
Shori ttle. L "This Act may be called the Madhya Cradesh Upkar ¢ Dwitiya Sanshodhan) Adhiniyam 2014,
Amendwen of 2. Ia seetion 4 of the Madhya Pradesh Upkar Adhiniyam, 1981 (No. | or 1982).~ (i) in the
seetlon d, marginal heading, fur the words and figures “Ne. X of 1949* ) (e words and figures “No. (7 of

20127 shall pe substituted:

(i) in the provision, for the words. figures and brackets “section 33 10 Y (bath inclusive} of
the Mudbya Pracesh Electricity Duly Acy, 1949.(No. X of 1949 ihe wands, figuras and hrackets

“sections 4 1w 1] and 13 of (he Mudhya Pradesh Vidyut Shulk Adhiniyam, 2Gi3 (No. 17 of 2012y o
shall be substinnga, ’
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MADHYA PRADESI-'{‘“ACT '
No. 6 ofF 2017 °

THE MADHYA PRADESH UPKAR {DWITIYA SANSHODHAN) ADHINlYAM 2016

[Received the dSSEl’“ of the Governor on 1hé. 8th January, 2017; - asscnt first pubhshcd in lhe “Madhya Pradesh
Gazette {Extra-ordinary)’?, daled the 16th Januiry, 2017.) ! .- .

An’Act further to amend the Madhya Pradesh Upkar Adhlmyam 1981.

Be if enacted by the Madhya Pradesh chlslature m thc srxty seventh year of the Repubhc
of India as follows :—

Short title. ' 1. This Act may be called thc Madhya Pradesh Upkar (Dwmya Sanshodhan)
) Adhmlyam 2016. e . . i

Amendment of 2. In Section 3 of lhc Madhya Pradesh Upkar Adhlmyam 1981 (No. | of 1982), in
Section 3, sub- secuon 1), after clause (b), the following new clause shall ‘be’ mscrted namely —

“(c) Every person othier than ¢lectricily distribution Ilcensee. who is not covered urider
clauses (a) and (b) and ‘who consumes electrical energy within.the State upon
procuring or obtaining it from outside the State through open access, shall pay
to the State Government at the prescribed time and in“the prescribed manner an
energy dcvclopmem cess at the rate of fifleen paise per unit of lolal electrical

_energy consumed by such person during préscribed period.”.
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